DI TEM NO. 57 REG STRAR COURT. 2 SECTI ON X'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR SUNI L THOVAS
Petition(s) for Special Leave to Appeal (Cvil)No(s).26106-26108/2011
NI SHA DEVI Petitioner(s)
VERSUS
STATE OF H. P. & ORS. Respondent ( s)
(Wth appln(s) for c/delay in filing SLP, exenption fromfiling

O T.,permission to place addl. docunents on record, exenption from
filing c/c of the inpugned order and office report ))

Dat e: 28/02/2012 These Petitions were called on for hearing today.

For Petitioner(s) M. Ajay Marwah, Adv.
M. Arun K Sinha, Adv.

For Respondent (s)
M. Viplav Sharm, Adv.
M . Rohit Kr. Si ngh, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
Respondent No. 1 and 2 are awai t ed. However, M.
Rohi t Kr. Singh, advocate who of fered to appear on
earlier occasion subnits that Vakal atnama and counter
af fidavit has been received and every attenpt will be
made to file it during the course of the day. | f

filed, office to receive it.

List the matter on 21.3.2012.

(SUNI L THOMAS)
S Regi strar



